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P»egn.No.OA 2775/1991 Date of decision; 11.01.1993,

Shri Hem Narain dharma

Vs.

Diiector General ^ Telecoauiiunication
New Delhi & Others

• • .Ap{.licdrrt

• • .Respondents
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/

• ••Mas* Hani j
Chhabra, Cou

Fox the Respondents
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,..3hri K.C. Sii
Counsel

Shri O.K.
Srivastava,
Sect ion
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behalf of th
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THb HON*BL^ hW-.. P.K. KARTHA, VICc CHAIRMAN(J)

THd HON*aLc iViR. B.N, DhOUNDlYAL, AaV.lNlSrRATX';E AfcMBER r
1. whether Reporters of local papers may be allowed to
see the Juogment?

To be referred to the Reporters or not*?

JUDGMdNr

(of the i3ench delivered by Hon'ble Shri p.K. Kartha
Vice Chaixman(j)) *

The representative of the respondents states that the

Departmental Enquiry initiated against the applicant has been

dropped by order dated 19.10.1992. He has produced a copy of

the same along „lth an Mp in the court today. The up filed by
him be taken on record. As the Departsentai Enquiry has been
dropped against the applicant, the respondents shall release
the pension and the other retirement benefits to the applicant
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expeditiously and preferably within a period of three nwnths

from todays s date. The application is disposed of accordingly.

There will be no order as to costs.

Let a copy of this order be given to both parties

immediately.
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